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ABBENT TO BILL

SECRETARY: Sir, I lay on the
Tahle the Copra Cess Bill, 1979 passed
by the Houses of Parliament during
the current session and assented to
since a report was last made fo the
House on the 20th February, 1979,

12.03 hrs,
{Mgr, DEpUTY-SPEAKIR in the Chair]

MR. DEPUTY-SPEAKER: Calling
attention, Dr. Baldev Prakash.

SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Mr,
Kosygin had detailed talks with our
Prime Minister and he left New Delhi
two days ago . . . (Interruptions).
You should direct the Prime Minister
to make a statement regarding this.

MR, DEPUTY-SPEAKER: That is
not a point of order.

A —————

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REFORTED MALTREATMENT OF REPRESEN-
TATIVES OF Propur’s UnNioN or Civin
Leenrrg, SINGHBRUM

DR. BALDEV PRAKASH: (Amrit-
sar): I call the attention of the hon.
Minister of Home Affairzs to the
following matter of urgent public
importance and request that he may
make a statement thereon:

“Reported maltrestment to the
representatives of the Peoples
Union of Civil Liberties from
Delhi visiting Singhbhum district
on Wednesday, the Tth March 1979
to enguire into the ¢omplainis of
violation of humean rights of Adi-
vasis of Singhbhum district and
widespread resentment among the
DPéopile.”

1

NE MINISTER OF STATE IN
THE MEMISTRY OF HOME ATFAIRS
AND I g OF LAW,
JUDTICE AND COMPANY ATFAMRS
(SHRL 8. D, PATIL): Sir, a team of
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the People’s Union of Civil Liberties
from Delhi comprising of :

(1) Prof. Dilip Swamy. Head of
the Department of Business Xcono-
mics, Delhi University,

(2) Shri Soman Dube, Journalist,

(3) Shri George Mathew, Re-
search Scholar, Jawaharlal Nehru
University,

(4) Shri Anjan Ghosh, Lecturer,
IIT, Delhi,

(5) Dr. Arvindo Ghosh, K. M.
College, and

(8) Shri Ashok Kumar Panda,
Advocate, Supreme Court

visited Baharagora Police Station
area on 7-3-1979 to enquire into slleg-
ed atrocities committed on agricul-
tural labourers living in the jurisdic-
tion of Baharagora Police Station.
There was no advance information
about their visit to this area. The team
visiteq wvillage Olda and contacted
Shri Karunakar Mahapatra who en-
tertained them to a cup of tea, The
members of the team were accom~
panied by Shri Prasoon Goswamy and
Shri Dalip Paul, alleged Naxalite
workers of the area.

F
i
i
1H

FEECH
AR
ko
{1 %N



263  Peoples Union of MARCH 16, 1879 Civil Liberties 264
(vD)
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The members of the party were wvrey e & o & wgt i oY g @ A

arrested on a complaint of trespass
lodged by Shri Karunakar Mahapatra
at Police Station, Bahargorg and re-
leased on personal bonds thereafter.
This was the same Karunakar Maha.
patra whose house the members of
the team hag visited at village Olda
and who had entertained them to a
cup of tea.

An offence under section 143/341/
828 IPC was registered at police
station, Baharagora on a complaint
lodged by Prof. Swamy alleging as-
sault and confinement by Assistant
Sub-Inspector Rao, police coastables
and members of the public. 20 per-
sons have been arrested so far in this
case,

The members of the team who had
received injuries could not be treated
at Baharagora Police Station as the
local doctor refused to examine them
at night. However, they were render.
ed First Aid by the thana officer and
the Circle officer. Injuries were at-
tended to at Government hospital,
Jamshedpur, later.

-

On receipt of information about the
incident, 8., P, Singhbhum and 8.D.0.
Jamshedpur visited the place of oc-
cwrence to conduct enquiry. Assis-
tant Sub-Inspector Ral has been sus-
pended. Government of Bihar have
directed the Commissioner Ranchi
and DIG of Police, Chhota Nagpur
range to conduct a joint enquiry. En-
qQuiry report is awaited,
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SHRI 8. D. PATIL: There are one
or two specific points which the hon.

statement is based on the information
supplied by the State Government.
The question of arrest at the instance
of Shri Karunakar Mahapatra may
turn out to be something which was a
hoax; one cannot say at thisz stage,
because the State ‘Government has
already appointed a Committee. As
far as action against the police ASI is
concerned, he iz already under sus-
pension. About the doctor, it appears
that he is a loeal doctor. Government
have no information whether he is a
private or Government doctor, Be-
cause of the pressure that was mount.
ing there, he could not give medical
asgistance, the local situation deve-
logied fn such a manner, Suppose ha
wiz 8 Government doctor, ot the risk

(CA)
of his life, he should have treated
them because these are all responsible,
and respectable people. As regards
detention from 8.30 to 3 am, for near-
ly 7 hours, only the enquiries will
reveal whether this was justified or
not and under what circumstances the
AST was compelled to keep them; may
be it wasg in order to give them pro.
tection from the fury of the masses;
one cannot say....(Interruptions).
There was an agitation mainly among
the agricultural labour to demand
minimum wage. The objective is
laudable but it has taken a wrong
turn, This has got some relation to
the incidents which happeneq on the
25th November 1978,
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“The team visited village Olda
and contacted Shri Karunakar
Mahapatra who entertained them to
a cup of tea.”

IR Wy gt arefia 9 R A

“While the members of the team
and the alleged Naxalites were
leaving the village, Assistant Sub.
Inspector K. B. Raj posted at Naya
Basan outpost ' intercepted them,
suspecting them to be Naxalites..”
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“Where Violence is a Weay of
Life, Killing hag become routine,
murder a legitimised vocabulary of
retaliation in Bihar, It is all a
question of survival, say those in-
volved in jt.”
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“Concern at lawlessnes in Bihar.
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“Police difficulty in maintaining
law and order™.

‘" waET ®

“The pahalwans, police and the
public sector management form a
league of criminals which rapes
women and steals money.”
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SHRI S. D. PATIL: The incident
on 7-3-79 is not doubt regretted. But
all the criticisms that have been
levelled by my hon, friend from Bihar
are against the State Government, It
is for the State Government to take
adequate notice of what has been said
here .
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SHRI 8, D, PATIL: I do not want
to comment ona way or the other
Subsequently, it appears, Mr, Karuna.
kar Mshapatra who entertained a cup
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of tea at village Olda to all the six
members of the People’s Union of
Civil Liberties, has also lodged a com-
plaint , ., .

ot sigw wrwt ffew : e @ wT ¥
Wik wam §, giom s it §
Ty g srered &1

MR, DEPUTY-SPEAKER: Please
don’t get emotional. The hon. Mem.
ber has put a question, let the Minis.
ter reply to that,

SHRI S. D, PATIL: Mr. Karuna-
kar Mahapatra appears to have lodged
a complaint against the same persons,
It has now come to light that he has
also done it in the interest of the
landlords. This is the information
which I have received. May be, he
might have been driven to lodge a
complaint against these people,

As far as the paper reports regard-
ing the atrocities committed agamnst
Adivagig are concerned, there was al-
ready an Unstarred Question on 1-2-79
raised by Mr. A. K. Roy who re-
presents ihat area on the number of
Adivasis killed in police firing in
Chhota Nagpur in Bihar dquring 1978;
the names of Alivasis killed; tihe
facts, details and cause of firings. If
the hon, Member wants, I can read
out the reply. There were five Adi
vasis killed—three were Maheshwar
Janoda, Lupa Munda ang Somanath
Longa, fourth and fifth were uniden-
tifled. The place where the incident
took place iz Simdega, District
Ranchi. 7 read the reply:

“On 3-8-78, about four thousand
Adivasis surrounded Simdega jail,
attached the police party ang caught
hold of the Jailor. The Magistrate
on the scene was injured, The mob
fafled to disperse on warning. Fir-
ing was ordered as a result of which
one unidentifiey person was killed.”

*(ii) Place—Village chahatu, Dis-
trict Sinﬂhbhum, Date—g-11-1978:

An unlawful assembly of about

1,000 armed persons defieq pro-

hibitory orders under Section 144

. Cr. P, C. and threatened to blow
+  up the bridge over Goelkara-

(€1)

Chaibasa Road. They also threa-
tened to cut down teak wood trees
in ‘Santara forest range. Seven
leaders were arrested for violating
prohibitory orders. The mob
became violent and came forward
for the rescue of arresied persons.
Warnings, followed by lathi-
charge proved ineffective. The
meb surrounded the police parties
resulting in imminent threat of
arms being snatcheq from the
police. The lives of the police
party wre in imminent danger...

“(iii) Place—Village Serengda,
District Singhbhum. Date, 25-11.
1978, .

A police patrol party arrested
one Shri Shailendra Mahto. who
was accused in cases of illegal
felling of trees. The arresting
party wag attacked by about one
thousand armed persons, injuring
11 policemen and the accompany.
ing magistrate, Firing was re-
sorted to, to protect the lives of
the patrol party. Three persons

S/Shri Lupa Munda, Somanath
Longa and one unidentifiled per-
son were killed.”

As far as a judicial probe from
here is concerned, the Bihar Govern.
ment is controlled by a Party, there is
a regular Government there., The
Central Government cannot come in.

Ag far as appointment of Committee
of the House is concerned, again there
is the same consideration. So long
as there is an inquiry and the report
is awaited, it will be too early to con-~
sider that proposition.

About reference of this matter to
the Scheduled Castes ang Scheduled
Tribes Commission, this question can
be considered because on an earlier
occasion the Prime Minister has also
referred certain questions. But it is
a matter at what stage it should be
re_femed to them, whether they are
willing or not, we have to ascertain;
we have to ascertain the willingness
on their part whether they will go into
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[Shri 8. D, Patil]
all these complicated questions or not.
After the Inquiry Report is received,
we may think about the advisability
or otherwise of that.

it frme wwm awew @ IS wEEw,

MR. DEPUTY SPEAKER: He has

1 There is
eonnivance, conspiracy, of the police
with the landlord and the officials. It
is a clear case of conspiracy, accord-
ing to your own statement. i

It is an insult to all of us who believe
in the rule of law, to the whole House.
After all, we fought against autho-
ritarian rule. We fought for the
rule of law, and even in our Govern-
ment we sometimes see that, here and
there, there are cases where rule of
law is completely violated, I must
say that it is a case of borbarous atti-
tude of the Police, and you cannot
treat it in a shabby way saying. ‘This
is the State Government's function; I
eannot interfere in that’. Agreed,
strictly speaking, according to the
Constitution, this is a State subject.
But certainly you can advise the State
Government. The State Government
is our Party Government. Do you
think that what happened in Bihar
will not affect Delhi and other parts
of the country? It will affect.

Therefore, this Government should
see to it that the rule of law prevails
everywhere in the country and where
it has broken down, the Central Gov-
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least ask the State Government {o
take action. wWrey & gemmTd ¥t WA
wEr, ¥ e wion 7 dre wrko o wmga
w67 1 oy gfew @ f wherdy § ;&gﬂ ®
B fews gwad % fe
wiafaidr

The accuseq and the magistrate are
the same person. Can you think that
it will create confidence in the minds
of the public_and the poor tribals?
May I request the Minister that this
inquiry cannot create confidence in
the minds of the people there or in
the minds of the Members of this
House. If you want to do something
and not interested in white-wash-
ing, then you must ask the Chief
Minister to institute an independent
inqurry. I do not suggest a judicial
inquiry, but, certainly I would like
that it should be an independent in-
quiry, an inquiry independent of the
Police. Secondly, it should be a
comprehensive inquiry, comprehen-
sive enough to include all the inci-
dents as referred to by my hon friend,
which 1 do not want to repeat. For
2 to 3 months this thing has been go-
ing on. Were they Naxalites? If they
are what are their demands? I know
they want land, they want job in the
public sector. They are poor people.
They want wages, The economic as-
pect should also be looked into, T am
sorry that aspect cannot be dealt with
by the DIG. Therefore, a coniprehen-
sive inguiry including this incident,
including what happened in the last
2-3 months should be held by a com=
petent and independent authority.
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think that never happens in any
chvilised society.
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(1) Comprehensive enquiry into al:
the incidents by an independent
authority;

Will you recommended this to the
Bihar Government? That iz No. 1.
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,  Wamda § € e
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I condemn violence with all my em.
phasis at my command. I am not
snpporting this,

# wgm fe gy wat o o wvl T o
g | waamd wr ddre iz o s o
 weE  frwocamar ot e
IH W AR eqm e R
(Interruptions),

AN HON. MEMBER rose,

MR. DEPUTY-SPEAKER: I am
sorry, only those names which appear
in the notice will be allowed. You
cannot get up like this. Hon, Mints.
ter. '

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): Sir, I
would like to say this that the hon,
Member wants that everything should
be done according to rule of law, I
would certainly say that I am in
entire agreement. He must, therefore,
realise that thig is a State subject.
When a Call Attention Notice of this
kind has come here, the duty here of
the Central Government would be to
tell you the facts on the matter that
has been brought before ug for our
attention.

This does not mean that we either
approve of it or disapprove of it. You
will gee that this is a mere narration
of the facts. When my hon. colleague
replied, he pointed out that this is a
report received from the State Gov-
ernment (Interruptions). The call
attention is with respect to this parti-
cular incident and the memberg of the
Civil Liberties' Union's going there
and the matter being "handled in a
particulay manner. It is certainly
very deplorable. But we shall cer-
tainly give the advice and ask the
State Government to go deeply into
the matter. That is the only thing
that can be done at this stage. I am
sure, my hon_ friend, wil} appreciate
that it is only after a proper enquiry
that we can.... (Interruptions).

SHRI KANWARLAL GUPTA: How
will you take anyone into confidence?

SHRI H. M, PATEL: That is why
1 said that we shall pass on the views
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MR. DEPUTY-SPEAKER: Yoy have
put questions, Don’t go into problems;
problems can be discussed separately.
This is Calling Attention.
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ling Attention Notice is with reference
to a particular matter. I will read it.
It says:—

“The reporteq maltreatment to
the representatives of the Peoples
unjon of Civil Libertieg from Delhi
visiting Singhbhum district on Wed-
nesday, the 7Tth March, 1979 fo en-
quire into the complaints of vicla-
tion of human rights of Adivasis
of Singhbhum district.”

We have given the report which was
received from the State Government.
1t hag been placed before the nonour-
able House, All these points which
the hon. Member has mentioned will
certainly be brought to the noticé of
the State Government and we will
also certainly pursue matters in which
we are specially interested.

SHRI HARI VISHNU KAMATH
(Hoshangabad); Sir, on a point of
order.

I would like to invite your atten-
tion to Article 338 and 339 of the
Constitution., It is not sufficient that
a reference be made to the Siate
Government only, because under
Article 338, amended Article 338,
there has recently been appointed a
Commission for the Scheduled Castes
and Scheduled Tribes. Under Article
338, there was a provision for ‘Special
Officer’; now, there is a Special Com-
mission for the Scheduled Casteg and
Scheduled 'Tribes, Clause (2) of
Article 338 now reads as follows,
mutatis mutandis. This is the phrase
to be used in thig context, because
‘Special Officer’ is now replaced by
‘Commission’. So it reads:

@1t shall be the duty of the Com-
mission to investigate all matters
relating to the sefeguards provided
for the Scheduleg Castes and Sche-
duleq Tribeg under this Constitution
and report to the President... .”

This is the relevant part of the Arti-
cle, which is very in this
context.
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..upon the working of those
ldeguarda at such intervalg as the
Pregident may direct, and the Presi-
dent shall cause all guch reports to
be laid before each House of Par-
liament.”

Then clause (2) of Article 339
refers to the execulive power of the
Central Government. It reads:

“The executive power of the
Union shall extend to the giving of
direction to a State as to the Eraw-
ing up and execution of schemes
specified in the direction to be es-
sential for the welfare of the Sche-
duled Tribes in the State.”

The Minister must clarify whether
this matter will be referred, besides
the State GoOvernment, to the Sche-
duled Castes and Scheduled Tribes
Commission also, and whetheyr a re-
port will be called for from that
Commission and that report via the
President will be laid on the Table of
the House.

MR. DEPUTY-SPEAKER: I do not
know whether you were here earlier
when the Minister replied to thia
specific point. He said that the mat-
ter would be referred to the Commis-
sion, but at what stage he did not
know. Whether it should be referred
at this stage or later, that was the
point, on which he could not say any-
thing now.

oft ferraw WETE wrAw - FATSTY HERRE,
zftr:?ﬁmh;‘grtl mﬁ'ﬂm e
Lo mﬂ e
e WY W Ag Qo
SHRI H, M. PA'I'EL_ F'n'st of all, I
wil] repeat egain that this calling
attention notice was with reference to
certain incidents which took place on
the 7th and 8th March.

SHRI SURAJ BHAN (Ambala):
You kindly read it fully; you have
read half of it..... (Interruptions)

SHRI H- M PATEL: I have sald
already that once it iy established

MARCH 16, 1879 Civil
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that this particular incident followed
upon various incidents that took place
earlier, we will certainly take action.
1 saiq that we did not disown res-
ponsibility in so far ay the tribals are
concerned; their welfare is our res-
ponsibility.

So fay as this Commisgion js con-
cerned, it does not have to have any
reférence from us before it starts any
enquiry: it can enquire jtself But
now that these facts have come to our
notice, we will ask the State Govern-
ment to clarify the position and there-
after take whatever action is zailed
for.

MR. DEPUTY-SPEAKER: I suggest
that you send the entire proceedings
of the House to the Commission,

SHRI H. M. PATEL. Certainly; I
said that,

PROF. DILIP CHAKRAVARTY
(Calcutta South): Mr. Deputy-Spea-
ker, Sir, I am shocked to hear the
legalistic approach made by the hon.
Minister, Shri Patel. First of all, he
said that the Ministry asked for
reports from the State Government
and the Minister of State laid down
the narration of facts. If 1 have
understood the meaning of this Eng-
lish language, thig statement does not
contain the narration of facts, 1t is a
tissue of lies. It does mnot contain
narration of facts. If what the Minis-
ter sald subsequently is only the
narration of the report from the State
Government . ., .

PROF, P. G. MAVALANKAR
(Gandhinagar): The phrase “tissug of
lies” iz unparliamentary, You can say
it is “terminological inexactitude"!

PROF. DILIP CHAKRAVARTY: It
is a tissue of untruth. That 15 what
I said, If it is just an analysis of the
report received from the State Gov-
ernment, nothing can be said. Further,
the Minister is under a misconcap-
tion—possibly he has torrected him-
self by now—while making this legal-
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istic approach and quoting from the
Calling Attention notice. The Celling
Attention says:

“to call the attention of the
Minister of Home Affairg to the
reported maltreatment to the repre-
sentatives of the People’s Union of
Civil Liberties from Delhi visiting
Singhbhum district on Wednesday,
the 7th March, 1979 to enquire into
the complaints of violation of hu-
man rights of Adivasis of Singh-
bhum district and widespread re-
sentment gmong the people.”

Now, to go into the genesis of the
whole trouble, I draw your attention
to this, i.e. to a statement made by
an hon, Member under rule 377 as
early as on 22ng December 1978.......

1257 hre,
(MR, SPEAKER in the Chair)

Sir, I have just begun. It is regard-
ing the happenings against Adivasis,
tortures committed against them and
the SCy and STs in Chaibasa, head-
quarters of Singhbhum district and in
the Chhota Nagpur division. What is
the problem? There, the poor jandless
labourers were terrorized by the big
landlords, who apparently had the
backing of the Police, only because
they were agitating foy the payment
of the prescribed minimum wages for
farm labourers, and for a more hu-
mane treatment, They were alsy agi-
tating for the replacement of sal tree
plantations by teak plantations, on the
ground that the seedy of the former,
had food value, and were a Source of
subsistence for them. The team of the
People’s Union of Civil Libertiea went
to Ichahatu, Sarangda and Lonju. At
Lonju, they were lathi-charged by
the Police; and at Barhagora, the
police had resorteg to firing.

In the background of ell these hap-
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cross-section of the people. However,
the Deputy Commissioner was not
available. So, they could not meet
him, But the administration hag in-
formation, The Minister of State for
Home Affairs may kindly note this.
They were beaten 4 days after this.
They were beaten by the police at
Barhagora, The State Government is
reported to have made a statement.
This is the statement before us:
“There was no advance information
about their visit to this area.”

13 s, LS U

Will the Minister take it up with
the State Government, for sending a
report which is not corroborated by
facts? I can quota further. I
have the letters. After the first hap-
pening, Shri Govinda Mukhoty frote a
letter as early as on 24th December,
to the Chief Minister of Bihar, In
that letter, Shri Gobinda Mukhoty
says:

“Recently, atrocities in Bajitpur in
Bihar, where hearth and home of
162 familieg have been completely
wipet_.‘: off by 400 musclemen at the
instance of a landlord, have led to
lot of anxiety amongst the thinking
people of this country........

“It is inconceivable as to how
miscreants went on demolishing hut
after hut for eight hours, without
being checkmated by the police. It
is also surprising that only after 24
hours of the incident, the Superin-
tendent of Police came to enguire
about the incident. If these inci-
dents occur, public will soon lose all
confldence in the Government, As
a matter of fact, if such incidents
can occur in a State, the State
Government ought to take responsi-
bility and resign. But, then, we, in
this countey, seem to be oblivious to
the sufferings of the common peo-
ple.”

1 cen quote from the letter written to
the Chiet Minister of Bihar.

MR, SPEAKER: Let us come to the
question. .
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PROF, DILIP CHAKRAVARTY; It
says: [T 1

“This incident has go shocked the
conscience of the people that over
2000 students/teachers and karsm-
Mdmwﬂm,flm.
lal Nehru University, Institute of
Economic Growth and Indisp Insti-
tute of Public Administration are
sending a memorandum to you."

I am not going to read the contents
to save time. Thep the Chief Minis-
ter of Bihar gave a reply. Thiz was
dated 21-1-1879. I shall read a small
portion from the Chief Minister’s
letter. You can make it a part of the
proceedings, Shri Karpoori Thakur
says;

“The incident of loot and assault,
which took place on 15-11-1978 in
the village Bajitpur, Distt Begusara:
js wvery unfortunate/sad event.
About this occurrence, cases have
been registered, etc.”

He also wrote about the accused per-
sons. He said:

“All accused persons, except
seVen persons, have been arrested.”

1 ask whether all these seven persons
were the real culprits. That 13 why
they escaped the arrest, This happens
21l over the country.

MR, SPEAKER. You cannot make
a speech. There is a limit. After all,

it iz a calling attention.

PROF, DILIP CHAKRAVARTY: On
20th January, 1979, Gobinda Mukhoty
wirote to Shei Karpoori Thakur sbout
the coming . visit e(mthuhu&n;llaw
here it is pstounding that -
ment goMme Wm&
have besn made out. The statement

MARCH 16, 1878

I asked this specific question whether
there was any case, whether there
wag any arrest warrant against those
so-called naxalites. They are not
naxalites, One of them was engaged
in Kisan samiti activities. There was
no case.

MR. SPEAKER: Please come tg the
guestion.

PROF. DILIP CHAKRAVARTY: I
am dealing with™ the report and on
the basiy of it, I am putting a ques-
tion. The Assistant Sub-Inspector
took them to Barhagora Police Station,
I heard a tape recording brought to
me by the feam where it was made
out that one of them was known to
Choudhuri Charan Singh.

Wt v & arfaw f, wor fig
T W W

These types of atrocious

were made by ordinary police officers
Assistant Sub-Inspectopg of Police,

jt
|
;
£
:
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W frmes wEw anew : Wyt @ gfre
wiwwrlt wgd § pw oy siverolt W W
e § o R el wew oy
Wt wff R £
PROF. DILIP CHAKRAVARTY:
The person who offered them tea was
actually forced by the police tp sub-
mit a complaint, under coercion,
@gainst his guests, I, it not an
offéence te lodge a statement which
is not based on facts? What steps
have been taken or proposed to be
taken against such false complaint?
Did the guestg snatch their cups of

‘eg offered by the host? In it a
punishable offence? One more gques-
tion.

MR. SPEAKER: No further gques-
tion. I am not allowing: there will
be no recording, This iz not a cross-
examination. Only one question is
allowed under the rules; I have al-
lowed three questions,

PROF. DILIP CHAKRAVARTY: 1
want to gdd ong more thing.

MR. SPEAKER: You may want to
add many @more things but mothing
will go on record; I am not allowing.
The hon. Minister,

SHRI H. M. PATEL: 1 should like
to' refer to two pointa,. When I say
that T am placihg the facts before
this House, I sald also, facts ag re-
parteq to me by the state govern-
ment, Therefore, that is clear, So far
sy other points are coscerned, ajgain
I reparied whatever wag communicat-
ed by the Btate govermment. As re-
Ving this Jncideni, L have already
81 thit We Will go Kty them and

SC/ST welfare
make g thorough enquiry; we will ask
the state government to do this. To
the extent tribal wellare is coneerned
—tribals are involveq in this matter;
adivasi interests are involved—we
will also go into it, either directly or
through a commiasion,

COMMITTEE ON THE WELFARE
OF SCHEDULEpD CASTEg AND
SCHEDULED TRIBES

TWENTY-SIXTH AND TWENTY-SEVENTH
REP*RTS

SHRI SURAJ BHAN {Amrbala): I
beg to present the following Reports
(English and Hindi versions) of the
Committee on the Welfare of Sche-
duleq Castes and Scheduled Tribes
(1978-79) 1 —

(1) Twenty-sixth Report on
Action taken by Government on the
recommendationg contained in the
Twentieth Report of the Committee
on the Ministry of Information and
Broadcasting—Reservations for, snd
employment of, Scheduleq Castes
and Scheduled Tribes in All India
Radio.

(2) Twenty-seventh Report on
Action teken by Government on
the recommendations contained in
the Eleventh Report of the Com-
mittee on the Ministry of Home
Aftairs—Revervations for, and Emp-
loyment ¢f, S¢heduled Castey pnd
Schedyled Tribey in the Delbl
tric Bupply Undertshing.
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